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15. This Convention recommends the 

establishment of "Jndiart' Horti-

cultural Development and Mar-
keting Corp ration" in the 

coun try to promote the' prod uc .. 

tion and equitable distribution of 

fruits and vegetables in the 

country. 
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Agricultural produclion during J984 

2337. SHRI MOTIBH <\, R. ' H U-
DHARI Will the Mini ler of AGRI-
CULTURE be pleased to tate: 

(a) whether there ~ bumper \:f p of 

rice, wheat and sugarcane; 

(b) jf so, the estimated production 
figures of Ihe c article for the }t!cH 1984; 

(c) whether any buffer lock has 

been created; and 

(d) jf so, the detail thereof? 

THE MINISTER OF STATE IN THE 
M[NJSTRY OF AGRICULTUR (SHIH 
YOGENDRA MAKWANA): \a) and 
(b) inal estimates of rroduct ion of 
rice, wheat & sugarcane have not yet 

been received from many States, for the 
year 1983-84. However, it is currently 
assessed that production of rice might 
attain a record level of 57 million lonnes. 
As regard wheat. in case the weather 
and rainfall conditions in the re t of the 
rabi season are favourable, the produc-
tion is expected to ex 'eed I he last year's 

record level of 42 5 million tonnes. Pro-
duction of sugarcane is likely to be in 
the range of 175 to·180 million tonnes. 

(c) and (d) The building up and 
maintenance of buffer sto k of f d-
grains have been important plunks of th(' 
national food policy The total st ck 
(f foodfrain (incJud ng buffer stock and 
operational sto k) comprising primar ily 
rice and wheat, with th Central Pool 
and Stare Government as n 1-2-1984 
"as J 54.09 Jakh ton Des. 

Announc meot of ew-Law by DO.-\ 

2338 SHRI KRI HNA CHANDRA 
PANDEY: Will the Mini ler of WORKS 

AND HOUSI G be plea ed to tat : 

( a) \ hether b fore ann uncerr.cnt 
of new bye la\l\ , pxce s coverage of on-
lrUCled arca of h u t!s )n DO land was 

being regulari 'cd on payment of nominal 
penalty of Rs. 2)/ per q. ft. for I t 5 
percent, Rs. 50/ -per q. flo for :!nd 5 p r 
cent and Rs. 100/- per sq fl. for the 
third 5 per cenl of ex(;c;:' overage Ihan 
I he approved plan f the hue; 

(b) if 0, the rea ons why the facility/ 
privilege already ~  has been wi! h-
dnt\.\n pUlling thuu!)and of pe pic to 
great . im.:onvenien c who gel their plan 
approved after 2 ;rd June, ]983 wherca 
~ t of new Bye-laws wa made 
thr ugh News paper in OClober 1983' 
and '  , 

(c) wheth r Government propo,e to 
gi\e this facility/privIlege aga n to public 
enabling them to complet their ~t

t ion \1\ ork, wh:ch was sLlspended b co u e 

of new Bye-laws; if not, reasons thereof? 

THE DEPUTY MINISTER IN THE 
DEP.\RTMENT Of SPORTS, IN THE 

MINISTRY 0 WORKI) AND HOU -
INO AND IN THE DEPARTM:':'NT 0 

P RLIAMENTARY AfFAIRS (SHRI 
MALLIKARJUN) : (a) In the deve-
lopment area notified under ection 12 

of Delhi Development Act, J 957, the 

DDA had adopted the building bye-laws 
of Municipal Corporation of Delhi which 
continued to ~ t  u to 22.6.19 3. 
Under these bye-laws DDA had de id d 

that 10 per cent of the excess permi sible 




